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the Central Government to introduce "Cost 
Audit" in core industries and units 
manufacturing consumer goods to check 
inflation; and 

(b) if so, what is Government's reaction 
thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) and (b) The Ins- 
titute of Cost and Works Accountants of 
India has suggested to tie Central Govern-
ment that more and more industries may be 
covered by the Cost Accounting Records 
Rules under Section 209(1) (d) of the 
Companies Act, 1956. The Government is 
considering the suggestion. 

PAPERS LAID ON THE TABLE 

Companies    (Temporary    Restrictions    
on Dividends)  Rules,  1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : Sir, I beg to lay on the 
Table, under sub-section (2) of section 12 
of the Companies (Temporary Restriction 
on Dividends) Act, 1974, a copy (in English 
and Hindi) of the Ministry of Law, Justice 
and Company Affairs (Department of 
Company Affairs) Notification S. O. No. 
3126, dated the 30th November, 1974, 
publishing the Companies (Temporary 
Restrictions on Dividends Rules 1974. 
[Placed in Library See No.    LT. 8712/74] 

Report of the    Comptroller and    
Auditor General    of    India,    Union    

Government v(Commercial)   1974—Part    
I—Introduction 

THE DEPUTY MINISTER IN THE ' 
MINISTRY OF FINANCE (SHRIMATI ] 
SUSHILA ROHATGI) : Sir, I beg to lay on 
the Table, under clause (1) of article 151 of the 
Constitution, a copy (in.Englisb and Hindi) of 
the Report of the Comptroller and Auditor-
General of India, Union Government 
(Commercial), 1974— Part I—Introduction. 
[Placed in Library, See No. LT—8757/74]. 

Report of the Ratfjvay Convention Com-
mittee. 1973, 
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